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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATZ BENCH 

Original Application Nos. 270, Vt & 272 of 2001. 

. 	Date of-Order* This is the 23rd July, 2001, 

HON!BL.0 MR. JUSTICE D.N.CHOWHURY, VICE CHAIRMAN. 

HON'BLE MR. K. -K. SHARMA, ADMINISTRATIVE MBER. 

I • Shri lawn Chandra Bharalj (0.A.270/2001) 
Shri Lambodar Kekati (0..A.271/2001) 
Shrj Sankar Brahea (0.*.272/2001). . . Applicants. 

All-of three applicants ai working as 
U.D.C. in the Office of the 000rdarshan kendra, 

By Advocate Nr.K..N.ChOUdhUrY,.Mr.S.SaJ* a 
Mr.U.K.Najr, 

1 

1. Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Information and Broadcasting, 
New Delhi. 

29 The chairman, Prasar Bhaati 
(Broadcasting Corporation Of India) 
Akaahbani Bhaw;n, Parliament Street, 
New Delhi, 

3. The Deputy Director.G.nsral (NEi, 
Door'd*ehan Guwahati. 	- 

The Director, 
aoordarahan, Guwahatj 

S. The Director, 
Doordarshan, Tura, 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

. • . Respondent5. 

o R 0 C R 
- - 

mHLRY 	 C.i) : 

We have heard Mr b  S. Sate., learned counsel 

for the applic ants  and Mr. A. bib Roy, learned Sr. C.G. 

S.C. for the rssponderst5 

By the three applications under section 19 

of the Administrative Tribunals Act, 1985, the •pplicats 

have asjaj led the order of tranjPer dated 18.7.2001, 

transferring 12 U.0.C,a to respective statio. The 

____ 9 



applicants have assailed the transfer order mentioning 

the ground of impediment of the Transfer Policy Guids-

lines. The applicaflts, in addition, also OPPOSS the 

• transfer order on personal grounds. It appears, that the 

applicants have already submitted their individual repre- 

• 	a..ntaticns all dated 1.9.7.2001 b.tCrtthe conerned 

authority. Since the representations are 	it is 

for the authority to examine the same and pass necessary 

• 	ordire. 

2. 	 In the circumstances, we are not inclined 

to intervene in the matter leaving the sams open to the 

respondents to pass necessary orders as per iaw. P%r.5. 

Sarma, learndcOUfl5e1 for the applicant, has prayed 

f 

	

	 for an interim order suspSnding the assailed order. 

Since t  we are leaving the matter open to the concerned 

authority, we are not inclined, to intervene in the matter 

and the respondents may pass appropriate oer as per 

rule. 

With this, the applications 5tand disposid of... 

There shall, houevel, be nor order as to costs'. 

Sd/VICE CIAIRMAN 
Sd/MEMBER (Rdm) 
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BEFORE THE. CENTRAL AJ)MINISTRATIVETRIBLJNAL 
GtJWAHATI BENCH 	B1JWAHATt 

	

O A No 		12001 

BE TtJEEiN 

Shr' Lambodar !<ai:ot: j 

- 	AND - 

UninJof India & Ors.. 

* * 

INDEX 

91 W. Particulars of the case Paqe 

1.. Application 12 

2.. Verification 13 

3.. Annexure 1 

4 Ann e x u r e 2 

5 Anne x.0 r e 3 

6.. Annexure 4 ( 

7. Annex u r e 5 

Filed by 	. 

Advocate 

4.- 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIF3UttAL 

GUWAHAT I BENCH 	G1JWAHAT I 

BE TWEEN 

Shri 	L ambodar 	Kakot I , 	pr'eent ly 
workino as IJDC in the office of th 
Di rector, Doord arsh an Kend ra 
Gt.,ahati 

fpjjic:ant 

AND - 

Union of India, represented by the  
Secretary to the Government of India, 
Ministry 	of 	Information 	and 
Broadcasting, New Delh:L 

The 	Chairman, 	Prasar 	Bharati 
(Broadcastinq Corporation of India) 
Akashbani Bhawan, Parliament Street, 
New Dlhi 

The Deputy Director General (NER), 
.DoorrJarshan Buwahati 

The Director, Doordarshan, Guwahat.i 

The Director, Doordarshan, Tura, 

" iijii. 

DETAILS OF THE APPL ICATICTh. 

I. PR[ICULARS__OF ORg9LT_WHICHTHI9APPLJCffr1ON 

IS MADE 

This application 	is directed 	aainst: the order 

under Memo No. DDG(NER) /DD/GUW/G(o) /2ø0i—SI 1/702 dated 



18 7 .23ø1 transferring the Appi icant from DD}( f$uwahati 

to DDK Tu r a 

2 LIMITATION 

That the Applicant declares that the instant 

application has been flied within the limitation period 

prescribed under Section 21 of the Central 

Administration Tribunal Act 1905 

3 JUR ISDI CT ION OF THE TR I BUNAL 

The Applicant further dccl ares that the subject 

matter of the case is within the jur'isdiction of the 

Administrative Tribunal 

4 FACTS OF THE CASE 

41 That the Applicant is a citizen of India and as 

such he is entitled to all the riqhts and privileges as 

guaranteed under the Constitution of Iridi a and Aaws 

framed t:hereunder.  

42 That the Applicant is presently working as IJDC in 

the Daordarshari. Kendra (3uwahat I under the 	Deputy 

T)I rector General , NER, Door'darshan , Guwahat I 	The 

Applicant since his entry in to the cadre of UDC has 

been performing h is duties and responsibilities to the 

satisfaction of all concerned and at no point of time 

H he has been communicated with adverse entries 

H 4.3 That the Applicant has come be'fQre the Hon able 

•rribLulai on receipt of the impugned communication dated 

H 18.72001 issued by the Respondent No 	3 	By the 
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afoT'esaid impugned transfer orcier, all together 12 

UDC'S have been SoLight to transfer. As state above, the 

present Applicant who is a holder of the post UDC under 

the Respondents and now presently posted at DDK, 

Guwahat I , is sought to be transferred to DDK, Tura 

A copy of the impuqned communication 	dated 

tB 723ø1 is annexeci herewith and marked as 

Annexure-i 

4.4 That the Applicant immediately on receipt of the 

aforesaid impugned communication/letter dated 1E372001 

(Annexure-i ) preferred a r'ep.resentatior) dated 19 7 23ø1 

highlighting his grievance with a prayer for redressal 

of the same The said representation has been addressed 

t:o the Respondent No 3 for reconsideration of the 

matters 

A copy of the representation dated 19.7.2031 

preferred by the Applicant is annexed as 

Annexure-2, 

45 That. the Applicant begs to state that the impuqned 

order has been issued by the Respondents in compi etc 

violation 	of transfer guidelines issued 	by 	the 

Respondents from time to time to streamline the 

transfer of the low paid employees It is noteworthy to 

mention here that on receipt of various representations 

from the staff side including the Union representing 

their interests, the Respondents have formulated 

c:ertain transfer poi icy In the said transfer pol icy 

the Respondents have 'formul ated certain guide 1 ines to 

he fol lo;ed at the time of issuance of transfer orders 
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to the 1 ow p a i ci 

App1icant It is 

those guide 1 ines 

the employees w 

they do not face 

orders 

employees like that of the present 

also pertinent to mention here that 

have been issued fort he welfare of 

rking under the Respondents so that 

any hardship on issuance of transfer 

46 	That as stated above the 	Respondents 	have 

formulated certain guidelines to minimize the hardships 

to be faced.by  the employees at the event of issuance 

transfer order. The Ministry of Information and 

Broadcasting and the other Respondents took a dec:iion 

on the subject.. of transfer pa1 icy that III the transfer 

orders issued in public interest should be regulated by 

some princip1 es In the said transfer pal icy/guidei inc 

the Respondents have formul at eci al together 26 

principles, taking into consideration all the probable 

di lficui ties faced by the employees at the time of 

thei rt ransfer. As per the said transfer pal icy it is 

clear that the Applicant being a low paid emloyee 

should not be transferred except on promotion or on 

r'eceipt of own r'equest In vt in the present case the 

Applicant being a low paid employee and a permanent 

resident of €uwahat i could not have made any request 

for his transfer to Tura nor the Respondents have 

effected any promotion to the present App I icant on his 

transfer. But the Respondents knowing fully well about 

the aforesaid fact issued the impugned order which is 

not in conformity with the aforesaid guide:. inc and 

liable to be set aside and quashed 
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A copy of the aforesaid t:ransfer guideline is 

annexed as Annexure-3. 

47 That the Applicant begs to state that 	the 

Respondents before issuance of the 	transfer pol ic 

took another step for ci assi f ic:at ion of Stations The 

classification has been made on the bisis of the 

geographical posi tion and other considerations like 

communicat- iori, availability of rented accommodation, 

market position etc The Respondents while catearizing 

the stations,cl.assifjecj all the stations under A 8 C 

categori*.:s The category A stations are normally 

popular-- stat ions whereas the category C stations are 

hard stations The stations termed as category B are 

softer than C c::ategory stations. In this connection it 

is noteworthy to mention here that the DDK: Tura Station 

has been defined as category C station TakinQ into 

H cc:'nsideraticn the transfer guidelines iued by the 

Respondents it is clear that low paid employees like 

the present Applicant in the event of giving him 

posting in category C stations is required to ask for 

definite opt ion and transfer order should not be issued 

unless same is on promotion 

4.3 That the Appl:icant begs to state that while issuing 

the transfer policy the Respondents have emphasised the 

fact - that 	there should a seniority list of all the 

H UD. 's so that transfer can be effected to the - longest 

stay for a particular stat ion at the fjrst instance 

followed by juniors in order of sen iorty In this 

connection it is pertinent to mention here that the 

Union took up the matter with the Respondents and the 

\ 
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said Union preferred a representation dated 151098 

In the said representation the Union p.inted out the 

-P act that the transfer policy issued by them are not 

being followed in its true sense and made a prayer for 

redressal/remc)val of those di fficul ties 

A copy of the aforesaid representation dated 

15 10.98 is annexed as Annexur-4. 

4.9 Tha ..... e Applicant begs to state that acting of the 

representation the Respondent No 3 issued an order 

dated 30.10.98 by which certain guideline have been 

issued in the form of clarification to the ear'lier 

transfer policy. In fact fol lowing the transfer 

policy the Respondents have faced some technical 

problems and to meet up those problems the aforesaid 

c arif icatiori dated 30. i0 98 has been issued 

A copy of the clarification/circular 	dated 

30. 10.98 is annexed as Annexure-5. 

j i 	4.10 That ta::ing into consideration all these above 

developments it is clear that,: transfer policy in 

issuance of the impugned order dated 18.7.2001 has not 

been followed by the Respondents. In fact there are 

altogether €3 (eight) senior offici ais are working along 

w i t h the Appi icant in Guwahat i and they have been 

continuing in their respective pocts of IJDC more than 

25 to 13 years. Ta::ing iritc: consideration the gradation 

list prepared by the Respondents as on 1 1 .99 the names 

of the sen ior/ longest stayec persons are q I yen be low in 



a tabular farm 

Si No 	Name. 	Seniority position t4orkint 	since 

:1 Shri Dipak Chakraborty 28 3.ast 	25 yrs 
at Guwahati 

Shri 	I. 	Hussain 58 last 	18 yrs 
at Guwahati 

Shri 	T.C.Eharali 80 last 	16 yrs 
at Guwahati 

Shri S. 	Brahma 98 last 	16 yrs. 
at Guwahati 

Shri M. 	Das 100 last 	15 yrs 
at GLiwahati 

Sm•ti .Gouri Das 101 last 	15 yrs 
at 	GutAlahati 

Shri Chandan Das 106 last 	15 yrs 
at 6uwahat 

Shri F. Hussain 126 last 	13 yrs 
at Guw ah at i 

Taking 	into consideration the 	nne>ure-5 	circular 

:and the 	transfer 	guidelines the 	1c:nqest 	stayee 	is 

requ i re d to move first but in the 	instant case same has 

not been 	fci iowed, On this score alone the 	impugned 

:order suffers from illegalities and same is 	liable 	to  

fe set aside. and quashed 

41.1 That the Applicant beqs to state that apart from 

the aforesaid factual position the Applicant being a 

3.ow paici employee, he in hLs representation has pointed 

:out his personal difficulties beforo the concerned 

autha.rity for sympathetic: consideration the sacne and 

H e said representation is yet to be replied to by the 

Resprdent.s. On amongst his peT'sonal problems the 

kp.pi icant has narrated the fact of his wife s wife 

:ai iment who is presently suffering from chronic spinal 

cord pain for last several years for which it i 



difficult for he rto perform household works Appi icant 

being the only male members of his family used to do 

most of the househid works taking into consideration 

of his wife's ailment That apart children of the 

Applicant are presently going to appear in the final 

exams of Degree and Higher Secondary under Guiiahati 

University and H.S.Council Assacn and in the event of 

h is transferin the r mtd academic session thIf w II 

suffer irreparable loss and injury.  

The Applicant craves leave of this 	Honble• 

riburiai to produce the documents pertaining to 

medical treatment of his wife at the time of 

hear'ing of .... )C case 

412 That the Applicant begs to state that the impugned 

order has.been c:ommunjcat:ec 	to h un but till date he 	is 

performing his duty as UDC under the Deputy General 

Di rector, Doordarshan, Guwahati it is pertinent to 

mention here that till date no order of release has 

been issued by the Rspondents, pursuant to the 

aforesaid impugned order dated 187.2001 It is 

therefore, the Applicant prays before this Hon ble 

Tribunal for a direction to the Respondents to allow 

urn to continue as UDC in his present place of posting 

at c3uwahati by suspending the operation of the impugned 

:r'der dated 18.7 2001 during the pendenc of the OA 

Taking into consideration non-issuance of release order 

as well as various 'factual aspects narrated above it is 

fit case for passing an interim order as prayed for,  

since the principles of bal ahce of conveni e nc:e  lies 
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very much in favour of the Applicant. In case the 

anteT'im order as prayed is not granted the Applicant is 

suffer irreparable loss and injury and virtually the OA 

wi .11 be rendered infrL.ctuous, 

5 GROUNDS WITH LEGALPROPROVISIONS 

51 For that- the action/inaction on the part of the 

Respondents are ill egal arbitrary and violative of the 

principles of natural justice and hence same is 1 iable 

to be set aside and quashed. 

5,2 For that the Respondent have acted ii lecii lv in 

I ssuing the impugned order dated 1 B 7 2001 by which he 

has been souqht to be transferred to DDK Tura without 

fol lowing the principles laid down in the transfer 

poi icy formul. ated by theme 

3.3 For that the Respondents wh 1 .1 e issuing the impugned 

Drder dated 1E 72O0i have failed to take into 

:onsideratjori the transfer guideline which have been 

foil owing by them and framed by them. It is nbteworthy 

to mention here that takinc into .cbnsjderation the 

various aspect as narrated in the transfer guidelines 

she 	Respondents ought not to have issued the impucned 

:rder violating all the norms and 	and prescribed 

ormul a formul ated in c:onsui tation with staff si de 

aving not done so the impugned order dated 13 7 2001 

as been rendered illegal arbitrary andy iol at i ye of 

rt ide 14 and 16 of the Constitution of Incii a and same 

s liable to be set aside and quashed. 
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5.4 For that the Applicant has got a vested riqht for 

onsideration of his case under the aforesaid transfer 

oi icy and to that effect he has preferred a 

epresentatior 	dated 	19.72001 	Accordingly 	the 

espondents are duty bound to consider the 

epresentation filed by the Applicant and to pass 

1 ec:essary order modifying the order of transfer dated 

37 3si 

L5 	For 	that in any view of the 	matter 	the 

ction/inactiori on the part of the Respondents is not 

ustainable in the eye of lath; and liable to be set 

Iside and quashed 
The Applicant craves ].eave of 	this 	Hon'ble 

ribunai to advance more grounds both legal 	as well 	as 

ac:tuai at 	the time of hearing of this case 

DETAILS OF THE REMEDIES EXHAUSTED. 

That 	the Applicant declares that they 	have 

xhausted, 	all the possible departmental 	remedies 

owards the redressal of the grievances in regard to 

hich the present: application has been made 	and 

4sently they have got no other alternative than 

pproac:hed this Hon 'ble Tribunal 

M1rmLPENplNc3 WITH ANY OTHER COURTS 

That the applicants declares that the matter 

JegArding this application is not pending in any other 

ourt of Law or any other authcrity or any other 

an c h of t h e Hon 'b 1 ce 1 r i bun a 1 

RELIEF SOUG1T: 
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Under the facts and circumstances stand above the 

Applicant prays that the instant application be 

admitted records be call for and upon hearing the 

parties on the c:ause or causes that may be shown and on 

perusal of records be pleased to cjrant the fol lowing 

reliefs. 

1 To set aside and quash the ampugned brciers dated 

18. 7 .2001 with a further direction to the Respondents 

to allow the Applicant to continue in his present place 

of posting at Euwahati 

8.2 To direct the Respondents to issue necessary 

modification 	order of the impugned 	order 	dated 

18.7.2001 taking into consideration the transfer 

policies mentioned above and to allow the Applicant to 

continue his present place of the posting at Guwahati 

8.3 	To direct the Respondents to 	consider 	the 

representation of the Applicant in terms of the 

transfer po:ticies mentioned above aid issue necessary 

order modifying the impugned order dated 18.7.2001 

allowing him to remain posted at his present place of 

posting at Guwahati 

8.4 Cost of the application. 

8.5 Any other relief/reliefs to which the present 

Applicant are entitled to under the facts an 

circumstances of the case and as may be deemed fit arid 

proper by the Hon hi e Tribunal 

INTERIM ORDER PRAYED FOR: 

During the pendency of this OA the Appi icailt prays 

H 
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for an interim order directi ig the r'espondents not to 

give effect the operation of the impugned order dated 

1E7201 so far it relates to the Appi icant and to 

allow him to continiAe in his present place of posting 

as Head Clerks 

0( 

10 	:ftLeEI.ICAT I O. 1OADVOCATE 

11 PART ICULARS OF THE POSTAL ORDER 

(I) I.P.O.No 	GCj -7c: 

(ii ) Date 	 II- 

(iii) payable at Ouwahati 

12 Li ST OF ENCLOSURES 



VERIFICATION 

:c, 	sii. 	LaITlhodar Kakati, 	S/a 	Late 	Sukram 

aed about 39 years, presently workinq as 	LJDC, 

Dbordarshan Kendra , 	Guwahat I 	do 	here 	by 	solemnly 

firrn 	and wtate 	that the 	statement 	made 	in 	this 

application from 	paragraph 	
r 

are 	true to my knowledge and these made In 	paraçraphs 

a.re matters records 	of 	and 

derived 	therefrom 	which 	I believe to 	be 

true and the rest are my humble submission before 	this 

Hr 	ble Tribunal 

And I sign this verification on 	19 th day 	of 

Jt 1 y 2001 . 

Signatures 



Ci 	 r 10raL.i. 
(uroicicant I ncj (oqx.;jt:: n of I ml 

oci:. -, or,  Owt J)epLy  
I)xr' Iltfll fl.0 	I( .( 	Tltunt 	 (wh;.iLI.-/ 1.024 

	

( G )/2001--si:r/ - / 	 I)at:ed c;L1z3h;1t 	Lhc' 

	

1 	•. 	 ..i3th JuJ.y,200L.. 

	

0_fl 	D 

Subject:- Transfer of Upper Division Clerks in Doordarshan in 
North-East(arn Region. 

The folicMinq Upper Diviilon Clerks 'are hereby b±ansfei±ed' àd'"" 
pos Led at the Kendras nhentioed against their names in the same capacity 
with JimcYl.i.ate effect.. 

Name off Uer. Division .ierks.. Piesent. piace.NEqjace._rg 
 NO. 	 of Posting 	of Posting 

-- 

DU 	Tura PPC(NE) 	:: DO, -vie  
CufahLi T..0 Bharalj 

00K, Thra. 	. D(1C, GuwahaLj-vjceShj -j"- ................  
T ICOsy. 

iyc 	Thri ...... PPC(N[) :DD:GIIY• -vice Suun 
'S..13rahma. 

D )MC, GIP( 1)0K 	 wal la t::1 	- vlce 

DUK, 'Guwahati. DJJK, Tura -viceShri• 	,............. 
-. AR.I3aishya.... 

PPC(N2) :...DD.  "'lhr 
GuwahaLi BØCNIlazarjka-_. ------- 

:IE: DD1, 	.Tura ............... vice Shri ................... uwahatj 	
. N. Bezbaruah 

00K, Agartala 00K, A:i.zawi -vice Shri 
.Pinnk Dutba - 	..........- 

DDK, Aizawi. DDK,Sj,ichjr -vice Shri 
-. 	•Alok- I3iswas -- 	............. 

WK,..•Sjlchnr, '00K, qatä1a ....... hd 	:-."'' 
'----_.. Thin L..hjnt ; kuiiur kt c 	)l)K, Kohma 	Dflc, Imphjl 	-vice Shi-i 
o 

12. 	Shri .tnanao S.j.nh 	 . 	' DI)K, Kohtrmi 	-'vice Shri. 

•J ho 	cototmc 	.m . .i.i 	. 	L ( I 1vc1 . Ji1c1l0l.y \\1 
 rr'r 1: Lc,r diitios 	thex flO\ 	 ot• p5jng ijrI 	.ir)L1.rrOLLor1 t:o 

-- ....... 
(Kn I vi ni i<i 1. i. tn ............................... 

	

for-  Lx;(N:I) 	IX)o 

ConL. r)cic No. 2/- 

	

1. 	Shri B.C.JTazarjkj 

2. 	Shri A.R.Baishya 

. 	 . Slid M..Uezbai:uh 

'L. 	Dlir:j T.k.Dey 

S1I CL. 0 .Kakatj. 

/6. 	Shri. T.C..13haralj 

Chri. Saukar 

	

8. 	Shrj K..P.cJiotdhury 

-. 	9 	Sh.ri Pinaic .DuLta 

- 	
10 . 	Slid. l\lok 3iswa8  

11. 
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Copy for kind i.nfonnathi.on md necessiry action to:- 

I )y Di rec Lor Gcni (-ii (NI R), A] 1 TnJ i flt)d a,  

. 	Py .11 	tf 'i - ni -  (niirrni, 	I,1rtrrh1i) lc i1t, ( 	WIbiII 

Station f)irector, All India Radio, Guwahati. 	 ." 

Director, PPC(Ni) : DoordarShall, Guwahati 	 . 	. 	. 

Director, DoortlarShafl Kendra, Iniphal.  

Director, Doordarshan Kendra, Agartala. 	 . 	. 

I)irector, DoorcTh.rshan Kendra, M.zawl. 

8 	Director, Doordarshafl Kencira, 11a. 	 -.-- - 

Director, Doordarshan Kencira, Kohirna * 
I)irector, Doordarshan Kendra, Silchar 	 . 	. 

Station Engineer, DDMC,:GUwahati2i 	 ._... 

- 	- - ary for iormaLion to - 	-- .------- 

Shri R.C.I3aruah, Zonal Secret.ary(NER), ADASA, DDK, Guwalfati. 	. 
1 	Shri 13 C,Ila7arika, tJDC, DDK, Tura 

Sun. I.R.133isliya, U1)C, DDK, 'iita. 	• 	. 	. 	
., .....- 

Shri M.Bezbaruah, UDC, DDK, ,Tura.  

5 	Shri T K Dey, UDC, DD, Guwahati. -  

6. 	Shri L.D.Kakati, UDC, DDK, Guwahati. 	 . - 	,.J 	.... . 

Shri T.C.l3harali, UDC, PPC(N) : Doordarshan, Guwahati-24. 

fl. 	Shni Sankar, i3ralmia, UDC, PPC(NE) 	Doordarshan, Guwahati-24. . 

Sun Pinak DutLa , UDC, DDK, Alzawl. 	. 	 .. .:. 

.'Shni Alok BiswaS, UDC, DDK, Silchar. 	•- 	... -.•- 	 -----.-. 

Shni L.Santiar Meetei; UDC, DDK, Kohi. 
- 	

12. 	Shni K.P.ouury, UDC DDK, Agartala. ..................... 

- 	13. 	Shri Ng.'Itanjao Singh, UDC, DDK, Irnphal  

Mi 1 

for I)OG(IR)- - 	rc3arshanz. 
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From 7 arnbodr. 
1l 	ic1kcxtj •. 	pp'. Djvjj0 CJ,erk 	

. Gullahat 

Iit 
: • 	•: 	

: 	 . Thn )eritty J)i ciot r QQflcj ni 	 I  

Iti 
floo. tl 	liwt 

i 	 Dtus io 2001 a 

(TFIflOjij PRO1 	CIAUUrL0)' 	 I 

Ito 
• 

0 DDONE1 .  

I l ujL. 4 

Sir, 	I  

	

With due 	I 	t 	• 	kind roga-djng 	tranr 	to DD1 	Vc3. DD( (UER) Lornj1, GUWahW8- loter 'o2rred L')'a icr 	kthd. Cymp.tjtjo H 	

I 

y w1f I cufrer- rm hci'b0 pain ori Y Qr b c 	'r Under. tretnt 	7 	
oing do101 

aJyoar nd YOw 	 c er er g 	al8o rrs fltt Year inthj Year,ari EI theiHead of the family and urniig 1embr nQ I 
0. Wfothgi from £thancjoi. hard8hj.pa 	• 	 . 

In View of ab You i ove pont, X woui like 
t 1'Iuz: 

• 	•ndi Con8icler 	 l.  	 t L)DK,citjtt r IU)! 
ot for 2(to) 

'yor an thai itpr £ 	more ni 	IZ Sir 	'h 	
come to notjc while Prepatr]g th2. 

• 	•triferlicti 0°Policy 	circu td by 	Dr t;oratu• .ha 
not been foflw 	

trict1 For. exarp 	tj 	 : 3ior to ni bu they have ot been dt.urh, A .mch I • 	. be grt 	t you forovr i you iCi.U3r look in t 
• 	on 	

gd and 	t.h 	 onir 	nd 
Thanking 

i..., 	 • 	
• I 	

you, 	 I 

• 	•• 	 I • 	• 	

I 1 	I 	
I • 	

I• • 	 • 	Yours 	thAilly.
1 

I 	
'j LA!fl KAKAX. ) 

!)ivij0 
I 	I Copy 

 t0 -. Shr'j.. fl.0 flnrtlfl}) 	
1 .)r'y'(I Lrlry (Nl) , 

A! ? A3 A m)1cI,th1.l 
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In supersession of all previs orders issu 
13roadcaiing or by the Dic[orateGen 
exigcncics of Public .Se1yice, the transfers 
be reitilated by the folkwinir nrninis. 

. 	- . 
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NNEXURE I 
I 	I' 	t 	Iii 

Ns! ER POLICY 	 I  

e ptragraph 2) 	 ft 
i on the subject either by the Ministry of I nformition ' nd 
at, All India Radio it has been decidLd that subjcct to 
r personnel employcd in All India Rdto should hLucforth 

, t lie S tutioI/ ç).lf•icI;s oh /S11h !fl(I iLl Radio will be categorised in to 	a id 'H' and C' categories, as . . 	
: 	. 	indicated in the Appendix for the purpose of fixation of tenure of Personnel at these 

	

. 	

I. 	
staions/ Offices. This Categorisation may be reviewed by the Govt. from tie 10 tifle • 	

:_ 
The normal tenure at stations/offices categoried as W. and B will be four year andat 	

I: 

	

vi 	 Stattons/ officcs catcgoi ised asy,iIl be two y a rs 

, l..ocahly recruited, ncnibeis of stuff' of Group 'D and oilier low paid employees wouldnoriilLihhv. 

	

. . 	 . 	
not he tratisferred except on promotion or on receipt  

iLStiO 0 	I 	
I 

slLrofthL other non-gcttLd staffpostd at category A and 'B stations may not be made 	
I 

as a rnattcr of routinL alter expiry of the normal tenure of four years 	
'I I 

The tcnure of mainland recruits of Al It Port Blair, wihl howevLr, be invariably foUr ytai s 
(tiLd) on completion of which they shall be transki red 

	

VI) 	Noi wally on first appointment as a Station Diri.ctor an officer will be postul at a 13 Station 
be t oii. bi.ing cojisidered for holding charge at an A' station 	 I 	

I 

An Assistant Stion Dircctor on his first promotion/appointment will not be postLd to an 	
I 	

i.I I 
I 

auAlilary ci.ntre 1.whcre he has to work indcpendentally, Likewise a Station Enginter on his first 	I 

promotion will pot be posti.d to an Auxiliary CcntrL whci c he will be hLad of thi. Station 
At lowi.r levi.ls i the P. ogrammc Cadre Offictrs svill normally be given an opportunity to Sci 'ut. 
at both 13 and 4 A st itions to i.nable them to gain experience of all aspects of biotdcasit'ig 	I 

( 	ix) 	when the qui.sçion of transfer is considered as a noi mal i ule a pi.rson with thi. longs 
continuous staytat the station irrLspective of the rank(s) held by him carlicr, should oidinai ily bL 
tran Tlerred lirsi, For this purposi., tie si.rvicc rcndLrLd a a Station as a I oLal i ccruit will not 	I 

	

I ' 	 iskt a in to consldw&tlion for determiniq thL kngtli of continuous stay at thiit station Al o thi. 
ai.LuaI period of COntinUOus service at the Site(s) of installatjon(s) will be cxcltidd br 	

I Computation of continuous stay provided the period of stay it hc 1  installation is inot e than 	I 	IC'II( 
II 

nhlicty days in a cahindcr yi.ai 	 I 

As In i us iiossllc, every employees will be posted to a category 'C' station at least Once during his .: 
scivici. 	 I 	 Ij 

	

xi) 	Pi.t sons who alrLady had a spi.lt of po hog at a 'c station would not be posu d to such a sicition 	I sLcond time if thene are candtdtes in th same grade who are still to be posti.d such a Station 	I4 
They may, however, he posted again on promotion 	 .l 

I 	1111 

1LII  

Attd 	 IjJ 

Advoa,e. 	 (If 
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xii) Pron over the age of 45 years shall not be ordinarily posted to a Station ofhigh altitude, which 	I krm for tile purpose will mean a station located at an altitude, of 2250 metres or more above 	r b 	; 

	

-. 	
the sea Jevd 	

t xlii) Vor the puiposc ofdLtermlning the date ofcompletion ofhis tenure, all kinds ofleavcavallLd of 
by an olliccr dfter posting to a catcgory 4 c' Station will be excluded excepttheleavc availed ofby 	. 	. 
hlnL during his such posting, upto the e,tent of'Earned Leave' tarned by Inn -i at th it station 	J 	1- xiv) 	I IlL li(..aJ of the miun ta(ion autliorised to make recruitment may review th 	n 

	

L positio of 	, 
'1 ranmiss1on Cxt.cutives posted at Category 'C station well before cpmpletion oftenure at the 	 I  
station and forward proposals to the Directorate rLgardlng transfus of those persons to other 
•titi()flS aItt aticcrtuining Elic puJcrnce of the pLrsons conc iud 	 l 

XV) ;L1prial OIiks/Sections conceried i n thc D 	swu, at the commencement of a year,  prepare t list of those whose tenure at Category C' Stations is due to be completed dut ing that 
yir lt opbs4tls to post 5ubtttuLc in thc.ir places would be foi mulatd well uhutd of thc actual COfl)pkLIo,) of tenure Those who iirc duo for promotion and who have not (I oIle U ELI I) 01 l)OliIiL 	

I 
ft I uiy Ci(e14()r y 'C.'NtI11 6011  vou Id be POSLed to it Cntcory S(I station on promotion 	 I Six rnonLh bcfoi e expiry of normal tenure of posting at a station, an employee mayindicatc hs 	 I  
CholeL of thinimum of three different stations where he would like to be preferably posted and 

I 	t Such option may be taken into COfl5idertion beforL his ncxt P0tiflC Is dCidLd 
If an otficial offers himselffor posting at any ofthe category 'C' Stations 1  a suitable note willbe  
mdde of the offer and, to the extent possible, such an offer would he accepted 	 I 

xyiii) 1ii case an,ofIicjnl posted at ti C4tCgory'ç ttion Is willln trgnt,nnp n, 	 L' l 	M &bM 

.j 	 '. 	 •J 	 fqiTl;LIlat j 	 I 
	 • 	 I 	 r 	 1 	, 	 I 

	

ii I 	j  Xi>) 41ostIng/transfer orders ofan employee who is serving at a category .  'C' station to it cittegory 'A - 

	

i 	i 
t 	

'or 'B station on completion of his tenure at a category 'C' Station shall be issued at least one Th 
month befoicthe completion of his tenure 	' -. 	. 	 'I 	•.. c 	xx) In the 

matter of posting, officials who have not already been posted at a particular station, shall 

	

I 	have precedence over others who had already had full tenure at that station 
xi) 

Member ofstnff, who are within three years of reaching the age ofsuperannuation, will if posted  
at their home town, not be shifted therefrom, if it becomes neqessary to post them elsewhere, 
efforts will be made to shift them to or near their home towns to the cxtcnt possil)lc 	L 

i I 	xxii) The transfers of mmbers meners of staff who have been given spciaIisecl training wlither in lndi 

	

I 	 or abroad, and those who arc found to have aptitude for rcsutich work, will be guided by 
consldcra(lon of full utilising their training/talents then by any other consideration herein 

kxiii) Only the Chief Executi,e of the Central Body ofrecognised 	 a 
. defined •in the coIl8tjtutjoiiof that A8sociatjon/ Union/ Fedeintion, or wlierc the 

l 	 1101 
1)con specificlifly aLtii1(I in ilL. cOnstitution of such an Association/ Union/ 1 eci.izttiorj 

Lile Gcncril Sccrc(ury tlH4eofiflLty, tfhe is potcd at a tahion/officc Outside Dclhi/ lNcw Dllu, b J 	
broiihiOn''irfcr to a Sl4tion/Olflce at Delhi/New Delhi 	casc, however, lie is aliuidy 

	

I 	PoJId iii a S tatiOn/office at l)clhi/Ncw Delhi, ho will not be trartf1rLcI to it ctntlon/offi ()UtUlL. l)Llhi/ Nw JJLIIII Z() long aS he continuc& to hold thc offi 	by vii tue of winch ho is i 	
entitdto lM retained at Dclhi/ New Dplhi.  

,iv) . Efforu will he made to the extent possible to see that husband and wife scrvin8in All lnd 
RitJj 

	

¶c 	
ujid I)oordnrlin arc pohtcd at one placo, If they so dcirc, 

	

: 	
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I 	 xxv) 1 ransfer will as far as possible be synchronjsed with the end of the academic year so that the 

	

1 	 cducation of children does not suffer I 

	

J xxvi) An index card for each employees may be maintained At Directorate or Regional Zonal Offict 	 I 

	

i s thc C, ni, ' be This index curd wi U conini n the rcoi d of (hi., Cillployee''s InCV1011S 	I i 

	

' as Lds() his ldtst choice Of stations of next posting and would be consulftd 	 I befoic every lrtiusfer/postiiig 	 I 	
1i 

	

•\ _2i I ldnbfcr policy, as enunciated abovc, should be Implemented as objectively as possible If any, 	 I 

	

I 	XLptIon I iquiied to be rnadc, it should be got approved at the highest leavol in Diicctoiutc 
• 	. 	 . 	 . 	 - 
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AKASHVANI & DOORDARSHAN 
ADMINISTRATIVE ST4F3 ASSOCIATION  

- 	 (REOD) 
• 	 GUWAHAT! UNIT: ALL INDIA RADIO 	 • 
- 	 GUwahatHAsm) 	 NEXURE-Q 

154008 • Ref..J/JX/AIR/UflIT/98u. 

To 

The Chief Executive Of ficar, 

Praa.r l3harati9 

Doordarahan, 

Mandi House, 
lewDe1hi-.110 001. 

Sub: Rçebtaticzl 	against 	transfer 	policy of 	the 
I½ãninistrative 	Staff 	dated 	09,10.98 	ias'..i by 
PDG(NER), 11R, Guwahati. 

Sir, 

I, 	on .beha1f of Administrative Staff Associatiot of 
iJJ. Iria !odio, Ghiti would like to lay the following for favr of 
ycur kind naoesery acttci at an early date. 

that Sir, the DDG(NER) has izoued a circular 	xer 

D.O,, 	No.t1)G(1E)/2(4)/98-5 	datal 	09.10,98 	thereby 	a transfer policy of 

admJxiatrative staff of ILU India Radio is pzportad to be franel. A ccçy 

of the circulax is ow.3zeed for your rEaly referco. 	It is curicus to 

rte that cc' of the i3aid circular has neither been er)&lrsed to C.E.O. or 
Directorate Ga1. 

That Sir, Mtinistrative Staff Association of All Irw5.ia 
B04 4 	& 	 tm Considered to pros and cais of 	aa1 

and after exanttrdng the circular and its affects, the Association has 
taken strong wwWtions to the &tcisicns oc*tainx1 in. the c1xr,. and 
therefore this rçresentaticm is fthxl pointincj out the il1ealiies and 
iegularities that have beut 9(xight to be cczmtttted by the DDG(NER), 

I 
cc*4d.,./2 

Attestad 
/h 
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That Sir, the Association seeka to assail the or1ar 
dated 09.10.98 on wuxjst other the follcMing groundal. 

The circular dated 09.10,98 in absolutely without 
xiedioticn ne&uaxth-as the tVG(R) has not beai aferre6 or  

dele9ated with any autherity to lay dcwn rolicy with regard to transfer 
_- any other addnistxative matter, The vaions Orders issued by the 
I4rectorata Ga1 or the C.E.O. aixtherising the Roional L*)Q donot 
oc*itain any athormaaU.ci of xier to frwie such policy, For initarica, 
cer dated 1509.94 being ),10/3/94FAC issued by the DC may be 

referred to (cIoeed), Me circular dated 09,10.98 is derogation of 

and zitrEictcy to transfer policy of Prasar Mamti w4cyeee  an 
contained in ro'Uficaticn b.581/CExJ/z/98 issued by ?raaar øiarati 
Board dated 1007.96 under signature of Sh S.S.Gill then CEX). !Etefore, 
the i *.inged cir'c,Aar dated 0910.98 can1ot sustain, 

A mere perusal of the so-called tran3fer policy will 
reveal s1r wit application of the rn1, The policy intn that 
UXa will be posted to a Station other than their 'native atathxt' for 
c** year at the ompletion of thith they Would be able to return to 
their 'native station', Sucti a policy ladce feasibility and prac'. 
ticality. FDr instance if We X at Guwahati is transferred to Tawwig 
and Y in pouted in his place at Guwhati, after one year Mr.X canrot 

be brwht  back to Guwahati as the tenure of Mr.Y at Guwahati will be 
for four yearn. Thu13, if a lai'çje razter trnfore are carriez2 out 

to the policy, alrJniaerat..Lve ce will prevail after one 

year as the perecrrn tho are transferred pur=ant to the policy would 

ari for pontin at 'native ataticsi' after one year on the strongth 
of the circular bit vacanciee will not raain to acocdato thei 
altlz*4i the circular wou.1d confer an forcab1e right to claim 
posting at 'native station' • Further, 'native station' has rot been 
defined in the circular or any other cixtular, 

tt 	 3) 1bo policy is discrirninatcxry 	erefs, staff of 
Ml Iria Rrt4o have boon sought to be disturbed, these wo6ting in 
rM nave not boon tciuct'ed though xith PIR & L1it are under the aA'ninla" 
trative cxziro1 of Prasar FkanAti,.  

tt 

4ft7t 
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L TITI k 

The circular is devoid of. thztanitarin axoath 

pdA eeployees of the organisation. It does not .talcft car 

of the caos of the staff ihe had to forgo their rmxfi deriahad pra' 

ticn to rzrnirs at a partAai1ar station as they were bogged drJfl by 

The circulx intends to give dif ential treetit 

to the aiiinistrative staff poot1 at Ibi.th Estrn IZcgicn stzereas no  

di policy exists in otber zo, like. Scuth, West etc. 

It is therefore prayed tMt yr good Office will 

ixxaidor the netter in true perspective, take a practical and 1un 

oçoadi and bold tht the circular cmiot be given affect to, And 

till 

 

and final decision is taken the c?eratiaA  of this circular may be 
directed to be kct in abeyance forthwith. 

Ycure sincé'x).y, 
/ 

(_ n) 
• sr - 

Copy to 1) The secretary, Mm. of I&B., Shashtri M-*ivanr  New Delhi-  
ED 001 with a prayer to initiate arcçciata action 
iixdiely. SPEM roer 

2) Director General, AIR, Akashvani l3hzxvan, ParUart. Street, 
Ncw Del1ii-110 001 for kind necessary action. 

• 	3) Director General, tUi, Mandi Bonse, New  Delhi-'110 001 for 
k11 fl&68flJ action. 

G(NR), AIR, Q.zmhati. 

General Secretary, (Sh S.M.C1uihury-by nate), National 
CcurKil, AD\E? AIR, 2½lcashvani Iavan, Calcxtta-'700 00]. 
with a reqmest to take up the mtttor with Directorate 

• 	withcut delel under intimation to this 1D1iSA Unit. 

Zonal Secretary, (Sh R.C.Darua-by nitv), Zcinal Council, 
AWLt, Doordarshan Kra, R9G.B4ad, Qihati"781 .024 for 

• 	. 	action 	 7 
- 	) SD,'.IRrniuwaha'i for kind information, 

/ /' 	 •! 	\\ 

urr sxrnRY 

, I 

•:' 
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PRASAR IJI-TARATI 

BROADCASTING CORPORATION OF iNDIA 
V 	 OFFICE OF ii 1E DY. DIRECTOR GENERAL (NE) 

ALL INDIA RADIO COMPLEX 
/ 	 CHANDMARI. GUWAHATI-781003 

No:NE/2(4)/98-S 	06 	 30-10-98 

	

/ 	 Circular 

In continuation of the circular of even no: dated 9/10/98 on transfer 
polidministrative staff, the following stations are requested to sent a roster of UDC's 
to be posted on yearly basis to stations which have no native staff.. 

Guwahati, (2) Shillong (3) Dibrugarh (4) Tura (5) Silchar, (6) Agartala (7) 	2/0 
A 	 I/fl'.T 	I 	I i- izawi.t,j impnai 

£9 
• Only those who have completed five years in one station may be rncluded 

in the list. 

4)1:) 

/ 

• Strict seniority on the basis of length of service at the same station may be 
observed while preparing the list. 

• Those who have only three years or less to retire may please be excluded 
from the list. 

• It may be impressed upon the officials that posting will be for one year 
after which the official will be able to return his parents station. 

• Those posted out may please be allowed to keep their quarters in the 
parent station. 

This may be treated as priority 

/\ 

\ / 

(M.S.Rumini) 
Dy.Director General (NE) 

	

\\'/ V 	To 
The Station Directors Of Guwahati ,Dibrugarh, Silchar, Tura, Shillong Imphal 

Agarala And Aizawl 

y  A 
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